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REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
L R N K K I NN

Commercial Complex(BOA)
Indiranagar
Bangalore - 560 038

Dated § -2~ 5P

a“

~ APPLICATION MOS. 1918.t0”1083£8?‘F!, 4 to 6, ' )

29 to 26, 28 to 33, 30 to 44

Applicante ' 'Rasgohdénts.

-Smt SG Bharathi & 31 Ors Ve The AG, (A%E), Karnateka & 2 Ors
| To
| 1. Smt $.G. Bharethi . | 7. Shri Ganesh H, Patwardhan

1068/11 (Out Houss)
8th Main Road, Vijayanagar
VBangalora - 560 040

110/D, 111 Cross
Raghavendra Coleny
Bangalore - 560 018

8., Shri K.N. Superna _
No. 2529, 10th Rain, °'E' Bleck
1Ilnd Stage, Rejajinagar
Bangalors - 560 010 :

. 2. Sri T. Gokulananda Rao -
© 15/1, 'E!' Street, Fort
Bangalors -~ 560 002

3. Sat Sowmys D. Pent
301, II Main
Malleswarem
Bangalere - 560 003

9. Shri M.K. Chandrasekaran
No. 4/24, Lingaishnapelys
I1Ird Cross, (Dasappa Circle) .
Jogpelyam, Ulsoor -

4. Samt Anasuya Gokhale Bangalore - 560 608

40/122, Sth Cross
Govindarajanagar v
' Bangalere -;560 040

10, Sat K.R. Kamala
1349, 10th Main Road
Vijeyanagar

5. Smt N.S. Leslevathy Bangalore - 560 040

707, ‘Kumaradhare®
o 16th Cross, JP Nagar
L Bangalors - 560 078

11. Sat K. Usha Dsvi
17 (Out House), 8th Cross
6th Main Road, Malleswaram

6. Shri D.R. Srinivassn Bangalore - 560 003

142/3/3, Ganappa Gerdens.: . ~
‘ : . 12, Smt H.N. H’aﬂj ula
Coconut Avenus, Malleswaram - 136, 70, II Bleck

Bangalore - 560 003 Thyagarajanagar
Bangalere - 560 028




13.

14,

15.

16,

17.

18,

19.

20.

21,

22,

23,

Sat Gite Govinden

14J 17th Cross

13th Main, Mellsswaram
BatTgalorl ~ 560 055

Shri K. Dayananda Shet
14, Model Houss

Std Street, Basavenagudi
Bangaloro - 560 004

Saé Saramma Varghese

29/2, Wheelsr Road

Bahgalore - 560 084

Shti V. Kenappa
31/2, Kodandarem Layout
A.S5. Mudalisr Road Cross

‘Bangalore - S60 042

sm!t Ae Hﬁnjula

338, 10th *A! Main
Ill Block, Jayanager
Bangalore - 560 011

Smt Nalini Balekrishnen

173, Jesvanahalli Main Road

CoF‘Town
Bangalore - 560 005

Smt A.T. Kamala

570, 11 Cross, Vth Main
Hanumanethanagar
Bengalore - 560 019

Sq't Poorna Krishna Murthy
59, Ist Main Road
Thyagarajanagar

Bdngalore - 560 028

Smt Lakshma Prasad
1081 4th Main Road
Prakeshnagar

B?ngalors - S60 021

Smt V. Chandre

172, LIG House

Kengeri Satellite Town
BTngalore

Shri M, Narasimhsmurthy
254/5, 14th 'B' Cross
Hultiatoriad Building
Naw Town, Yalahanks
Bangalore - 560 064

24,

25,

26.

27.

28,
29,
30.
3.

32,

Shri H.A. Ananth
45, 3rd Cross Roed

Malleswaram
Bangalors -

.Swimming Pool Extension

560 003

Smt  Ushe Sslvam

19 » Hutcl’lin
Cook Totn
Bangalore -

Smt P, Vasa
2, 'Sarogvar
2-A Cross,

Sultanpalya
Bangelors -

Sat V. Nali

s | Road
560 005

nrha Kumeri
]

Hanumanthappa Layout

560 032

ni Purthy

Shri P.S. Matha

Shri AV, S

rikentaiash

shri K.S. Raykar

|

shri L.P. Kt:iahnaaurthy

Shri A, Alp

honse

(S1 Nos. 27 te 32 - Sanior Accountents,
0ffice of the Accountant General(AiE),
Karnataks - |I, Bangalore - 560 001)

35,

36.

Shri N, S. N8|garaja

Rdvocate
35, (Above
Ist mMain, G

Hotel Suagath)
Geandhinagsr

Bangalore -|560 009

The Account
(Accounts &
Karnatakas
Bangalors -

The Comptrol

of Indias
10, Bahadur

ant General
Entitlements)

560 001
ller & Auditor Gensral

Shah Zafar Marg

¥ew Delhi -| 110 002

The Secreta

ry

Mministry of| Finance

Dspartmant
New Delhi -~

of Expsnditure
110 001

0...3
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37. Shri M, Vesudeva Rae
Central Govt. Stng Counsel
High Court Building
Bangalore - 560 001

. R

Subject s+ SENDING COPIES OF ORDER PASSED BY THE BENCH

Plesss find enclosed herewith the copy of OROER passed by this Tribunal

in the above said spplications on  25-1-88.

tﬁgzzv REGISTRAR -

, (JUDICIAL)
Encl 3 As above ‘




BEFORE THE CENTRAL ADMINISTRATIVE THIBUNAL
BANGAL ORE

DATED THIS THE 25th DAY OF JANUARY, 1988

Present : Hon'ble Justice Sri K.S.Puttaswamy

1.

2,

3.

4.

Se

7.

8.

9.

Hon'ble Sri L .H.A.Rego

A.Nos.1078 to 1083/87(F)
4 to 6/88(F)
21 to 26/88(F)
28 to 33/88(F)
39 to 44/88(F)
59 to 63/88(F)

Smt .5 .G.Bharathi,
110/D, 111 Cross,
Raghavendra Colony,
Bangalore - 18,

T.Gokulananda Rao,
15/1, 'E' Street, Fort,
Bangalors - 2,

Smt .Sowmya O.Pant,
301, II Main, Malleswaram,
Bangalors = 3,

Smt sAnasuya Gokals,
40/122, 9th Cross,
Govindarajanagar,

Bangalore - 40,

Smt .N.S.Leslavathy,
707, *Kumaradhara',16th Cross,
J.P.Nagar, Bangalors.

DJ.R.Srinivasan,
142/3/3,Ganappa Gardens,
Coconut Avenue, Malleswaram,
Bangalors - 3.

Ganesh H.,Patwardhan,
1068/11(0uthouse ),8th Main Rd,
Vijayanagar, Bangalore = 40,

K.\ .SUparna,
N0.2529, 10th Main'E'Block,

1Ind Stage, Rajajinagar,

Bangalores = 10,

M.k .Chandrasekaran,
No.4/25,Lingaiahnapalya,

111 rd Cross,(Dasappa Circle),
Jogpalyam, Ulsoor,B'lore-8.

10.5mt .K R .Kamala,

R/a No.1349,10th Main Road,
Vijayanagar,B8lore - 40,

Vice=Chairman

Mmember (A)



1.

12.

13.

14,

Sat .K .Usha Davi,

R/a No.17(DH),6th Bain Rd,
8th Cross, Malleswaram,
Bangalore = 3,

Smt H.N.Manjula,
R/a No.136, 70, II Block,
T.R .Nagar, B8lors =28,

Smt.Gita Govindan,

R/a No.14, 13th Main,
17th Cross, Malleswaram,
Bangalore - 55,

K.Dayananda Shet,
R/a No.14, Model House,
3rd Street, Basavangudi,

~ Bangalore - 4,

15.

16,

: 170

18.

19.

20.

21,

22,

23.

Smt.Saramma Varghese,
R7a N0.29/2, Whaeler Rd,

Bangalore = 84.

V.kanappa,

R/a 31/2, Kodanadaram
Layout,A.S.Mudaliar Road
Cross, Bangalore = 42,

Smt (A.Manjula,

R/a No.338, 10th 'A'Main,
111 rd Block, Jayanagar,
Bangalors.

Smt .Nalini Balakrishnan,
R/a No.173, Jeevanahalli
main Road, Cox Town,
Bangalore = 5,

Smt A.T.Kamala,
No.S570, II Cross, V Main,
Hanumanthanagar, B8léres - 19,

Smt,Poorna Krishna Murthy,
R/a No.59, I st Main Road,
Thyegarajanacar,B'lors - 28,

Smt,.l.akshme ,Prasad,
R/a No.1081, 4th Main Road,
Prakash Nagar, B88lfre= 21,

Smt V.Chandra,
N0.172, LIG House, Kengeri
Sattelite Town,Bangalors.

M.Marasimhamurthy,
No.254/5,14th '8'Cross,
Multistoried Building, New
Town, Yelahanka, BfLore =64,




24, H.A.Ananth,
No.45, 3rd Cross Rd,
Swimming.Pool Extension,
Malleswaram,
Bangalore - 3,

25, Smt. Usha Selvam,
No.19, Hutchins Rd,
Cooke Town, B8lore - S,

26. Smt.P.Vasantha Kumari,
No.2, 'Sarovar’',
"-A Cross, Hanumanthappa Layout,
Sultanpalya, Bangslore = 32,

o

27. Smt.V,Nalini Murthy,
W/o B.,R.Srinivasa Murthy,
R/a Bangaloare.

280 pos .Nﬂtha,

29 ° on .Srikantaiah,
30. K.S.Raykar,

3. L.P.Kriéhnamurthy,
32. A.Alphonss,

( all Working as Senior Accountant,
0/o the Accountant Genaral(A&E),

Karnataka-I, Bangalore - 1, oo Applicants,
Dr .M.S .Nagaraja ese Advocats ;
Sri S.Ke.Srinivasan oo Advocate

Vs,

1. The Accountant General,
(Accounts & Entitlements),
Karnataka, Bangalors = 1.

2. The Comptroller and Auditer
' General of Indis, N0O.10,

P e N . Behadur Shah Safar Marg,
27 ANISTR A5 Ay New Delhi = 2.
x'/frm-\’p\ o _
. N C ‘ .
gl 8 ™ 3 \“ 3. The Government of India,
A\ by the Secrstary,
, K < )‘ M/o Finance Department and ,. |
. ' ) i/, Expenditure, New Delhi = 1s .. ' Responderits
‘ SE e or [T /E :
“.. S ‘j . 3 N
b S rd N/ ( Sri m.vasudeva Rao ese Advacate )
¥ é‘)‘q\"'v_./ K,“ 4 i
":Q.,\\ VG LY _F
4,‘,!;7;;&; ,..v;w,_(,é-"

These agplications have come up before the court
today, Hon'ble Justice Sri K.S5.Puttaswamy, Vice—chairman

made ths following H
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These ceses wers posted for hearing before us

today. Sri M.Vasudeve Rao, learned Additicnal Standing

counsel for the Central Goverament appearing for the

Respondents in these cases prays for two months time to

Fils their reply and then only argue these cases.

Dr. M.5.Nagaraja, learned counsel for the applic ants opposes

the request of Sri Rao end contends that the questions raised

in these cases, are concluded by an earlier
by us in A.N0.1327 to 1334/86(F) decided on
M NANJUNDASWAMY V, ACCOUNTANT GENERAL, BANG

Sri Raoc does not dispute that the facts of
/

decision rendsrad

7/8th July, 1987

ALORE AND OTHERS.

$hese cases and

the questions to be decided are in all foureé with Nanjunda-

swamy's case. But notwithstanding the same

‘2 we are of the view that the req

which will not really serve any purpose but|

the proceedings without any benefit to anyb

he prays for time.

usst of HSri Rao

will only delay

ody is wholely

unjustified. Ws, tterefors, reject the prayer of Sri Rao

and proceed to decide the casee on merits.

3. The applicants are working as Senior Accountants
in the office of Acco;ntant Gensral, Accounts and Entitlement,
Bangalors (AG). In OM NooF.5(32)~E,111/86-Pt.11 dated
12.6,1987, accepting the recommendations of the Fourth Pay
Commission, Government had revised the péy scales of the
applicants, but had extendsd that benefit only from 1.4,1987.
The applicanté claim that the benefit of sich revision should
be extended to them from 1.1.1986 as in the céSe 9f:811 other

civil servants of the Union of. India.

4, In Nanjundaswamy's cass, we had occasion to

examine this very question on the claims made. by Nanjundaswamy




and others who are working as Senior Accountants as the
applicants before us. On & detailed examination of that
question(vide paras 27 to'34) we held that those personsg
whose claimé.uare in all founs to the applicants before us
were entitlsd for the benefit of revision of pay scales from
11,1986 as initha case of all other civil servants of the
Union of India. The order made by us in Nanjundaswymy's
case ths :gtay of which was also granted by us for a period
of 90 days has not sven been challenged by the Respondents

before the Supreme Court and had bscoms final also.

Se while uphoidiqg their claim we slso expressed that
Government itself should gensrously extend that-benefit to all
others similarly situated without necessarily driving them

to approach this Tribunal or the Supreme Court., But we regret
to notice that hops had been belied and the respondanﬁs have
extended the benefit of that order only to ths applicants in

those cases denying the same to these applications though they

- made a demand for 2 similar treatment. In these circumstances,

the claim of the applic%nts for extending the bsnefit of the
revision of pay scales from 1.1.1986 for the very reasons
stated in Nanjundaswamy's case has necessarily to sucesed.

we therefor%uphold their claims.

6. In the light of our above discussion we make the
following orders and directions 3

(i) We declare that the applicants are entitled
for the revised pay scales extended by the
Government of Indis in its order No.F.5(32)=
E.111/86-Pt.II dated 12.6.1987 from 1.1.1986,

(ii) we direct the Respondents to fix the pay scales
of the applicants in the revised pay scales in
terms of order made by the Government of India
on 12.6.1987 from 1.1.1986 and extend all such
consequential monetary benefits flowing from
the same to them from that date with all such
expedition as is possible in the circumstancss
of the cases and in any event on or beofre
30.4.1988.
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7.

Applications are allowsd, But in the circumstances

of these cases, we direct the parties to besr their ouwn costs,

Sdl-

1 vxcs-cm\\\o{@ ,

'TRUE COPY
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REGISTERED

~

CENTRAL ADHINISTRATIVE TRIBUNAL

BANGALORE BENCH
FREEERRDR

Commercial Complax(BOA)
.Indiranagar
Bangalors - 560 038

Deted s G MAY 1988

IATI IN APPLICATION NOS., 263 to 281, 4 to 6, 21 to 26, 28 to 33,
39 to 44, 59 to 63, 120, 121 to 132
135 to 139, 188 _te 215, 218 to 239,

240 to 251, 253 te 262 283 to 303
415 to 435783(f) & 1078 to 1083787([)

Applicants ' Respondente

Samt A.-nanjula & Ors v/s The Accountant General (AsE), Karnataka,
Bangalore & 2 Ors

4, The Secrstary

ministry of Finance
Dapartment of Expenditurs
New Dslhi - 110 001

1. Or M.S. Nagaraje
Advocate ' _
35 (Above Hotel Swagath) N
Ist Main, Gandhinagar ‘ :

Bangalore ~ 560 009 s, Shri M,S. Padmarajaiah

2. The Accountant General Central Govt. Stng Counsel

 High Court Building
S:::::::: & Entitlements) Beonsiome - 560 001

Bangalore - 560 001 6. Shri M, Vasudsva Rao

Central Govt. Stng Counsel
3. The trol A i
o 123?2 ro ler & Auditor General High Court Building
No. 10, Bahadur Shah Zafar Marg = - Bangalore - 560 001

New Delhi - 110 002

NI

Subject s+ SENDING COPIES OF ORDER PASSED BY THE BENCH

Pleass find encioead herewith the copy of ORDER passﬁd by this Tribunal
in the above said applications on 4-5-88.

.

| OFFICER
Encl s As above v (JUDICIAL)




acdn s

Applicant

‘In the Central Administrative
Tribunal Bangalore Bench,

Bangalore

ORDER SHEET

Application Noc“263t°281'4 tp, Gy 21 to 26, 28 tp 33, 39 to 44,
59 to 63, 120, 121 to 132, 135 to 139, 188 to 215,

218 to 239, 240 to 251, 253 to 262, 283 to 303,

Respondent

415 to 435/88(F) & 1078 to 1083/87(F)

Smt A, Manjula & Ors
Advocate for Applicant

Or M.S. Nagaraje

V/s

The AG (A&E), Karnataka, B'lore & 2 Ors
Advocate for Respondent

M.S. Padmarajaiah

Orders of Tribunal

Date Office Notes
?
LHAR/RKR
Applicants by Dr.Mm.S.Magaraj
and respondents by Shri M.S.Padmarajaiah.
Shri Padmarajaiah requests
} R f - for extension of time by three months to
CENTRAL ADMINISTRATIVE TRI UIJ;L comply with our orders. pDr.Nacaraj has
ADBITIJNAL BEKCH no objection. Request granted.
) BANGALORE )
1 P Sd(' Sci\' e
—— T 7 hhate e e e s T ryr ¥
nmam{f)’ﬁ,y“_ MEMBER(J)
4,5.88

4,5.88

.



“,2‘" - . 4. A . “l
. R . A

Q\“f%/ . .
- & . CENTRAL ADMINISTRATI\IE TRIBLNAL s, o e
2 » - - 'BANGALORE BENCH ' - - LT
R LR L S o ' <

' 'Commercial Complex (BDR)
- Indiranagar
Bangalore - 560 038

Dated . 9 JAN‘\989

ZW\’““#?Z’J I:PPLICATION N, °6°3> k- &“/S’G C/N CPS Li?:;/ [o & ,/S’E
. - n
smamrg, Ao 4/‘6 of, 2 hacke, A 5
. ‘ | / / ﬁ) ~/ 2] 253 6 2R 93]
Applicant(s) RespondentL)
A.E
& Goavern H- ng%"“*gfsl‘“"' A g, RS A ao, 3“5 {;a(_ _;>
To omd ovA. : &W3M° ve * Q oR.
o RN ayh v&ib B
49 Qr M.S. Naaa'f““ > S -T-Ne ,C.h o G-'wz xq_ ’l
) 4 - c : vrolley. Xﬂ—md&(’ov
" Advocake, ,,, o p !
Abovm‘ud"-’" Swoﬁﬁ YVIcw
No-2%, Noqger, - No. io %mdm Shah j“ﬁ“* 7 {
A ot qu Q,Oafb G"”‘Dh‘ 9 K G peihas - \\o ocn . L
Bwaé&m% 7o 009 (m | km o B
yomon,
A- Tlcx{) T D f;: S Ve :
5, 8 R-S : _ : cons ooy e <;UJ},5
LQJ ARED o) B
g Acc.ow\“‘“\‘ Q'MW&C .WTL/T‘;’?LXH’“DC@M-’
| k;zf*§%$¢kk¥k,. . , - - | _.ilHP éLLbeﬁ ) N(J'Uo}?-- :
| C) e NS VNW‘“”@"‘“’J""’
G, [

Subject s SENDING COPIES oF URDER PASSED BY THE BENCH

Please find enclosed herewlth the copy of mom/s%%m-gaam |

b-12--€ % .

passgld by this Tribunal in the above said appllcatlon(s) ‘on

, !@P‘UVTY REGISTRAR

(3uDICIAL)

Encl ¢ As above







[P —

—

T T TS

Or W.8. wsgaraje ° . . .
Date | ',thco ﬂom "o

. v/

. S - X2 noa. 1972;0 szs/ha -
Ganesh H. Patwardhen & gOrs -

‘ N ———————

The &G ( (Ane). Karnataks, Bangalare & Ore

. .
e WS Pedearajadsh .
et

i+ to:gort of Tribunal

LY

I?{“[L.—ﬁf,-

EPUTY [EGISTRAR “(IDL)
CENTRAL ADMI® [3TATIVE TRIBUNAL

BANGALORE

& YC/UHAR( AM)

16-12~1988, .~' o

ORDERS 1IN CBNTEMPT PETITIONS
Nos.203 TO 211/88 C/w CsPs,277 -

10 295[88.

Petitioners by Dr.m.s,

3

€
T

Nagargieh -
2, Respondents by SmtiK. -

Gahga, Deputy Rccountant Generzl

(Admn.), Bzngalore. .. ---

'3,1n these pétitions filed
under 5ec.17 of the. Rdministrative
Trlbunals Act,1985 and the Contempt
of Courts nct 1971, the petltloners !
have moved this Tribunal €0 initiete
coatempt of Courts proceedlncs
,'agelnst the recpondents for non-
1mplemente§10n of the ardersimade

“d in their fasvour, by this Iribunel,

- 4. Smt. K.Ganga, Depbty #ccoun-
tant General, appeering for the

respondents, has brought to our
notice that the Hon'ble Supreme
Court hes stayed the operation of
the orders made in favour of the
petitioners and therefore, these
Contempt of Courts Proceedings are
lizble to be dropped. -Ue find '
this submission of Smt. Gznga is .
correct. On this view, these
Contempt of Courts Proceedings are
ligble to be dropped. We, therefore,
drap these Contempt of Courts Pro- )
ceedingse., But, in the circumstences,.
ofthe ceseg, we direct the perties

to bezar. their own costes. - T
4 PV S

_,,.L__—-‘a——z—
sdl- i Selfo 2 ¥ r—
vICE CHAIRNpN Ml‘f@mzmscﬂ(p)
contd...3




REGISTERED

gf CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
. * X E KXk N N
Commercial Complex (BDR)
Indiranagar
Bangalore - 560 038
oates 113 JUN 1982
'CONTEMPT OF COLRT APPLICATION NO, 28 / 88
IN APPLICATION NO. 536/86(F)
| w. P, NG, /
Rpplicant(s) Respondent (s)
Shri Swamy Keannu M, V/e  The Divisional Operating Supdt. Southern Riy;,

To _ Bangalore & 2 Ors

1. 5hri Swamy Kannu M,
C/o Shri V. Ramdas
No. 89, 'L' Type Quarters
Railway Quarters
Bangalore -~ 560 056

2, The Divisicnal Operating Supsrintendent
Southern Railway
Bangslore City
Bangalore -~ 560 023

3. The Divisional Personnel Officer
Southern Railuway
Bangalore - 560 023

4, The Divisicnal Commercial Superintandent
Southern Railway
Bangalors - 560 023

5. Shri M, Sreerangaiah
Reilway Advocate
3, S.P. Building, 10th Cross
Cubbonpet Main Road
Bangalere - 560 002

Subject 5 SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of URDER/B*!?/&NXERXFV%HBEN
-passed by this Tribunal in the above said appllcatlon(s) on 7-6-88

A7 |
<%/i/////:;/“(74\’ & | " Zgéfvx\g_xﬁu_x\;ﬂ

n UTY REGISTRAR
- (JUDICIAL)

Encl K Rs above



CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE

DATED THIS THE 7TH DAY OF JUNE, 1983

.. Hon'ble Shri Justice K.S. Puttasuwamy, Vice=Chairman
Present and
Hon'ble Shri P. Srinivasan, Member (A)

CONTEMPT OF COURT APPLICATION NO.28/1988

Shri Swamy Kannu,
) s/o K. Muthu,
. C/o Ramdas,
No.83, 'L' Tyoe quarters,

Bangalore. . cos Petitioner.
/

Ve

1, Divisional Bperating (3)Divl., Comml. Supdt.

Suynerintendent, Southern Railuay,
Southern Railways, Banyalore.

Banyalore city.
2. Divisional Personnel
Officer, Soutnern Railuays,
Bangalore. coe Contemnorse.

(shri Sreerangaiah, Advocate)

This application having come uo for hearing to=-day

Uice-Chairman made the following:

ORDER

In this application made Qnder Section 17 of the
Administrative Tribunals Act, 1?85, and the Contempt
of Courts Act, 1971, the petitioner nas moved this
- Triounal to punisn the contemnors for non-implementation

of the order made by this Tribunal in his favour on

20.11.1937 in Application No.676/87.

}2. In A.NO.676/87, w2 directed the appellate authority
(*AA') to restore the adspeal filed by the apnlicant and
dispose of the same Jith expedition, and in any event,

“Wwithin a period of tuwo months from the date of receint

of our order.



ool a

\
3. In comoliance uit? the order of the Tribunal

tne AA had disposed of the apneal of the applicant
on 4.4.1983,., Shri M. Sreerarmyaiah, learned Cdunsel

‘or the .contemnors, has‘oroduced a copy of that

order for our perusal. %hri M. Swamy Kannu, uwho is

the oetitioner has alsoc gerused the same. Shri
Syamy Kannu very rightlylstates that these Contempt

oA . \ . .
ot Court proceedings be dropoed, with liberty reser-
‘ |
ved to him to challenge Fhe apoellate order 1in

seozrate leyal proceedings, which is correct and

legal. We, therefore drdo these contempt proceedinys

with no order a&s to casté. But this does not prevent
‘ :

tne petitioner from chal%enging tne order of tnhe AA

in senarate legal proceedings. _ - o
» R
rd ‘AL ~ - \/Q(/
sd |- | sd |- N
J VW - WV - 4/- -
U ICE-CHA IRMAN q\{d =0 memBER (A)
‘ \
\
‘dms/er. T COPY

CE‘\ITRAL ADMiNISTRATlV’: THlBUNA )1«
BANGALORE




